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' 	IN THE CENTRAL ADMINISTRATIVE TRI,1NAL 
AHMEDABAD BENCH 	 / 

LI 	
O.A. No. 109/1993 
T.A. No. 

DATE OF DECISION 30-3-199 

Shri Goyind SamhFnis 	Petitioner 

Shri K.V.. za 	 Advocate for the Petitioner(s) 

Versus 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	N.B. Patel 
	

Vice Chairman  

The Hon'ble Mr. 	V. Radhakrishaan 	Member (A) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordsbips wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 



Shri Gojfld AnantraO SanhUS 	
Applicant. 

Advocate 	Shri K.V. Oza 

Versus 

The Secretary, 
Central Board of Excise and Customs 
Miris try of Finance, Department of 
Revenue, Government of India, New Delhi 

The Collector 
Central Excise and Customs, 
Customs House, NavraflgpUra 
Ahmedabad. 

3. The Addi. Collector (personnel & 
vigilence) Central Excise & Customs 
Customs £c4&e, Navrangpura, Abnedabad. 	Respondents. 

ORAL JUDGEMENT 

In 

O.A.J9of 1993 	 Date: 30-3-1993 

Per Hon'ble 	Shri N.B. Patel 	
Vice Chairman 

Applicant and his advocate are absent, yesterday also 

they were absent. Matter is dismissed for default. 

(N.B Pate 1) 
(V. Radha 

Member (A) 
	 Vice Chairman. 

*AS. 



CEN TRAL ADMINISTRATIVL TRIBLTNAL E)ELFJI 

ApictionNo. £i//oj/. 	 of 19 

Transfei App1icaton No. 	
Old Writ. Pet. No.................... 

CERTIFICATE 

Certified that ru further action is required to be t.tken and the case is lit for consignflc to the Record 
Room (Decided) 

Dated:  

Cou'ntersigned. 

Secti 
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